
IN THE CENTRAL ADMINaISTRATIVE TRIBUNAL HYDERABAD BENCH 
AT HYOERA8 

O.R.NO. 354 of 1994. 

Betwn 	 Dated: 7.3.1995. 

N. Bikshapathi 	 ... 	Applicant 

And 

1. The General Manager, Ordinance Factory Project, Ministry 
of D&'encc, Government of India, Lddmailaram village, 
Medak Ojst. 

4. 	tVflUO L)LVSJ.U!J. UI I £Los, Jat;aa;, 

A.P.Sangareddy, Mdak District. 

Respondents 

Counselthr the Rpplioant 	: Sri. Meharcharid I9ori 

Counsel for the Respondents 	Sri. N.V.Rarnana, Addl. CGSC. 

Sri. I.V.Raha Krishna Murthy, 
SC for A.P. 

C OR AN 

Hon'blo Mr. A.V. Haridasan, Judicial larnbcr 

Hon'ble Mr. A.E3.Gorthi, Administrative Member 

Contd:...2/— 
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O.k. 354/94. 	 Dt. of Decision 	07-03-95. 

ORDER 

As per Hon'ble Shri A.V. Haridasan, Member (Judl.) 

Land Measuring 15.11 Acres in Survey Nos. 2369  237 

and 247 of Indrakaram Village Ufts  belOnging to the applicant 

and his mother,was acquired by the Govt.of A,P. for the purpose 
/ 

of Establishing the Ordnance Factory. The name of the applicant 

was not shown in the first list prepared by the Revenue authorities 
ao a a-°I]u sopsacau ptrung or a nepenuent or we land displaced 

person. His mother's name was shown as  a dependent of Shri 

N. Gandaiah.4oming to know that theapplicant made a representation 

to the revenue authorities to rectify the mistake and the authority 

rectified it by showing the applicant's name as dependent of 

was not given an employment in the factory under the land displaced 

persOns'quota. It is under these circumstancesfor a direction 

to the respondents to consider the case of the applicant for 

appointment -to any post@ under the establishment of the first 

respondents factory, as the applicant $O s a land displaced person$, 

that the applicant has filed this application. The respondents 

in their reply affidavit concadS that the applicant's name has 

now been shown in the third list as a dependent:  of Smt. N.Sayanna 

the land displaced, but they contend that as the first list is 

are remote. 

2. 	Heard learned counsel for both the parties. The claim 

of the applicant for preferential statement in the matter of 

employment under the land displaced quota is not geiouslyp*x 
A 

disputed. The respondents concede that the applicant is a 

dependent of the land displaced and he is therefore entitled 

to put forth his claim for appointment. Only contest is that 
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as the first list is still under operation.i_ the chance 

of the applicant getting employment in the near futura li  

iid 	The applicant is yet entitled to be considered in his 

turn Per appointment under the quota of land displaced. Under 

these circumstances ue dispose of this application directing 

the respondents to consider the case of the applicant for 

appointment for any ~suitable postp in the Pactory in 

his turn and to otter him employment) 	he is Pound not 

- 

r hi 	 (Lv. Haridasan) 
Membei(Admn.i 	 Member(Judi.) 

Dated : Thg 7thMarch iggs. 
(Dictated in Open Court) 

Dcput Rogistrar(Judl.) 

Copy to:- 

	

1. 	The Cnaral Nanogar, Ordience Factory Pro i:ct, i'inistry of 
Defence, Government of India, Eddunaj1ararn Village, 
Nedak District. 

2, Revenue Divisional Of?iccr, Sanqarddy, Government of AP: 
Sangareddy, Ilodak Jistrict. 

1 	 2-- O_f 	r_t-.__. 	n4_ - - 	•'- 

spr 	4. One copy to Srj. N.V.Ramana, Addi. 0030, LC1T, Hyd. 

5. One copy to Sri. I.V.Rcdha krishna f9urthy, SC for A.P. 
CAT, Hyd. 

5. One copy to Library, CAT, Hyd. 

	

7. 	One, spare copy. 

Rsm/— 
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j.attad/flrd\ed 

No qrjer as to costs. 
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